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Jetueent i .

1. M,A. Rahlm - 4, Y .Chandra Mouli e

2, B.Krishna prasad 5, A.C,ota Xonda

3, E.Raghunétha Reddy 6. G.Rahim . oAppliconts
And .

1. Whion of Indig, LGP by its Secretary
TGlLCDﬂmunlCOLlDWJ, gcnchar 3ndvan,
Ashoka Rocd, Meu Delhi,

2, Ths Chlap ‘Genzral MAancger, Telecam
Circle, ~ndhra Pradesh, Hydarabad.

" - x .
3. . Ths Telacﬁm Dlstrlct Manager, urnodl .¢ﬁaspondént5.
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IN THE HCON'BLE CENTEAL ADMINISTRATIVE TRIBUNAL
'HYDERABAD BENCH AT HYDERAEAD

“ 'h

FORM _ TII ‘

Apglication filed under Ryle-8(3) Read with Ryle 4(5)(al
ertral Administrative Tribunal(Procedure) Hyles,1987.

M.ANog, (5D of 1998

in
L. .
O.he No. 1] of 1998

Betweens:
1) ‘MiA. Rahiman, s/o late M. Shaik Hussain
. aged 38 years, Occi TTA, O/C Telephone
Exchange, Uravakonda, &nandhapur Dt.
r/o Uravakonda, | _

' 2) B, Krishna Prasad, s/o B. Thiruvengadem,
_ aged 29 yrs., Occi TTA, O/0 Telephone
Exchange, Gooty, Anantapur dt.,
r/o Gooty, Anantapur Dt.

'3) R, Raghunatha Reddy, s/o Ersgama Reddy, |
aged 40 Yrs.,Ccci TT4, C/C Telephone '
Exchenge,Kediri, Anantapur Dt., r/o
Anantapur. : .

4) Y. Chandra Meuli, s/¢ Y, Subberamaiah,
" aged 47 years, Occs TTA, 070 SDE(Installe-
tions), Anantapur, r/o #nantepur.. .

5) &.C. Kota Konda, s/o A.C. Mereppa, aged
27 years, Ucci '}.'TA, 0/0 X-Bar (Mtu),
Vemana Telephone Bhavan, Anantapur
r/c Ansntapur

6) G. Rohim. s/o N.G. Fakruddin, sged 56 yrs.,
Occt TTA, 0/0 CDOT Exchenge, Guntakal,
Apentapur District, r/o Anentapur

... APFLICANIS/
APPLICANTS
J: d [ .

1) Union of India, rep. py the Secretary,
. Telecommunications, Sanchar Bhavan,
Ashoka Road, New Delhl

2) Cnief General Manager, Telecommunications,
A.P. Circle, Hyderabad

%) Telecom District Manager, Ananthapur

' . J _ «++: Resgondents /
,/’ﬁ#/L ‘ | Respondents
Y
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The applicants submit that they are all workihé
as Telecom Technical Assistants and have successfully
completed the qualifyihg Screening Test held ?n
29~1-f95 for promotion to the post of JT0s., As per the
Statutory Rules dated 8-2-'66 amended Rules dated
.14~10-f96._a11 of them are to be placed either as the
firét.iot in the entire-seigct Panel or as th¢

first lot in all»theof%icials who paééed the s aid

-Qualifying Screening Test, 6 But curiously thé re

authorities..ih flagrant violation of the Statuto
vidé their letter bearing'ﬂo. TA/STB/IOl-szTO-T G/Minsc/11
'daéed 9-12-f96-are'sending certain PIs/TA/AEA/WOs |another
cadre who are also in the Seleéﬁ Panel, who passsd the
| said Qualifying Screening Test and are tobe placed
below the Cadre of TTAs to ® which the applicant
belog. Impugning the action of thq respondenp authorities
and the said letter dated 9-12-'96, on this day all

the above applicants filed the above O.A; for a declaration
that_the said action of the respondent authorities is
illegal etc, and for a comsequential direction to| send

the TTAs the cadre to which the applicants belong before
them as per the Statutory Rules., The applicants,
therefore, éubmit thaﬁ all of them have got commoh cause
of action, common interest im the matter amnd the nature
of rellef prayed for is one and the same, and as such
they ﬁay be permitted to join tegether to fiie a Lingle

L

O.A.
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PRAYER .

N

Iﬁ is, therefore, prayed that this Hon'ble
Tiibuaai ﬁay be pleased to permit the applicaﬁts
to jaiﬁt together and file a single original
Application in the interest qf Justice and pass
such other Order or Orders as this Hon'ble
Tribuﬁal éeems fit and proper in the ends of
justice.

Particulars of Bank Draft/Postal Order
filed in respect of the Application Fees
1) Name of the Bank on which drawns  Nil

2) Demand Draft No. nNil

on s Nil -

3) Indién Postal Order No: Nil

4) Name of the Issuing P.0§ Nil
5) Date of Issue of 2¥R.PO 3

6) Post Office at which payable: Nil
10) List of enclosures: Kil
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o = s - npplicatich filed under Rule-8 (3)
r/w Rule 4(5) (a) Central Administra-
C ‘ &‘ ' . tive Tribunal (Procedure) Rules, 1987

N

- M Noo 1S hof 195¢
in

-V 2
Oehe Noo \F\of 199¢
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FETITIOR TO GRANT PERMISSION
-~ DO FILE SINGLE O.A. ./

Bfilqd onz 3-6-12-"96

Filed by: (J\ﬂ"u\

M/s. P.N.A., CHRISTIAN
: A SR R +.SHOBHNA MOKAAT
"~ G. SATISH MANOHAR

ADVOCATES

) 10-3~1/3, (First Floor)
. : Entrenchment Road,
EAST MARPE "PALLY, :
SECUNDERABAD-500 028.
for Applicants / Appl






